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In The Central Administrative Tribunal 
GUWAFIATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. ic/i TO 	OF 199 

s) lg",(: ,& 	(2  

(/-i---4./  

Adocate for Applicant(s) 

/y. I). 	AJf2-( 

Ad4cate for Respondent(s) 

Order of the Tribuna' 

Issue nOtice on the respondents 

as to why the application should not be 

admitted • List for consideration 

Admission on 2.2.2000. 
heard Mr.B.C.Pathak learned Addi. 

C.G.S.0 for the respondentsarid Mr.M, 

Chanda learned counsel for the applicant. 

Mr.Chanda prays for an interim order. 

Mr.Chanda also submits that the applicant 

has not been released till to-day. 

Therefore I direct the respondents that 

the status quo as on to-day shall be 

maintained until further orders. Further )  

pendency of Admission of this application 

shall not be a bar for the respondents 

to dispose of the representations of the 

applicant dated.27.11.99 and 2.12.99, 

11.1.2000. 

Member 
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Learned counsel :Mr. M Chand for 

t.Ie .applicant and Mr B.C. 	Pathak, 

learned 	Addi. 	C.G.S.C. 	for 	the 

respondents. 

No show cause has been submitted. 

Heard the learned counsel for the 

parties. The application is adthitted. 

List it on 1.3.00 for written statement 

and further orders. 

The impugned transfer order dated 

17.11.1999 shall remain suspended until 

further orders. 

Member 

0 	Written statement has been submitted 

and the case is ar ready for hearing. 

In view of urgency of the matter list 

for hearing on 1,3.2000. Relevant 

redords shall be produced. on that day. 

H Mier 

Re1oiridr haa been aubmitted  

by Mr M. Chanda, lea'rned counsel for 

the applicant and copy has been served 

on Mr B.C. Pathak, learned Addl. 

C.G.S.C. 

Heard in.part. On the prayer 

o' Pathak the case is adjourned to 

8.:3.00.for further hearing. 

Member 
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O.A. 16 of 2000 

8.3.00 	 Mr. M.D. Goswarni prays for adjourn- 

ment on behalf of Mr. M. Chanda, learned 

counsel for the applicant as he is not 

available due to personal difficulties. 

Mr. B.C. Pathak, learned Addi. C.G.S.0 

also prays for adjournment for obtaining 

some instructions and documents. Accordingly 

the case is adjourned till 29.3.00. 

List on 29.3.00 for hearing. 
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29.3 .00 

30. 3. 00 

On the prayer of Mr. A. Deb Roy, 

learned Sr. C.G.S.C. on behalf of Mr. 

B.C. Pathak, learned Addi. C.G.S.C. the 

case is adjourned till 30.3.2000. 

List on 30.3.2000 for hearing. 

trd 

On the prayer of Mr.B.S.Basumatary, 

learnJ4..C.G..C. on behalf of Mr.B.C. 
dl..G. S.. 

Pathakj case is adjourned to 6.4.00.for 

hearing. 

Member 

lm 

6.4.00 	Heard the learned counsel tor the 

parties. Hearing concluded. Judgment 

reserved. 

n km 

	

11.4.00 	Judgment 	pronounced 	in 	open 

court, kept in separate sheets. The 

application is disposed of in terms of 

the order. No order as to costs. 

Me  4mb e~—r -. 
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CENTRAL ADM INIST RAT DIE TRIBUNAL 
GUWAIiATI BENCH 

16 
O.A.Nô............... of 	2000 

iJ.4.200O 
DATE OFDECISION........ 

Shri u1n Ch. Mazumdar 	 - 	 - prITIoNER(S) 

Mr M. fhAnda and Mr G.N. Chakraborty 	 ADVOCAT:E FOR THE 
PETITIONER(S) 

-VERSUS- 

The Unori of India and others 	 RESPONDENT(S) 

Mr B.CL i 1athaJc, Addi. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

i• 

MR G.L. SANLYINE, ADMINISTRATIVE MEMBER 

OF 

Reporters of local papers may be allowed to see the 

ferred to the Reporter or not ? 

their Lordships wish to see the Lair copy of the 
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IN THE LENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.16 of 2000 

Date of decision: This the 11th day of April 2000 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Pulin Ch Mazumdar, 
LDC(PT), MES/225511, 
Office of the G.E., Narangi. 	 ..... Applicant 
By Advocates Mr M. Chanda and 
Mr G.N. Chaicraborty. 

- versus - 

The Government of India, 
Ministry of Defence, represented by the 
Secretary, Defence Department, 
New Delhi. 
The Chief Engineer, 
Headquarters, Eastern Command, 
Fort Williams, Calcutta. 
The Chief Engineer, 
Shilong Zone, Shillong. 
The C.W.E., MES, 
Shillong. 
The Garrison Engineer, 
Narengi Division, 
Narengi, Guwahati. 
N.S. Sandhu, 
G.E., Narengi 	 Respondents 

By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

OR D E R 

G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

This application has been submitted by the applicant 

against his transfer from Office of the Garrison Engineer, 

Narengi to Zonal Laboratory, Shillong under the Chief 

Engineer, Shillong Zone MES, Shillong. Copy of the transfer 

order was not, according to the applicant, served on him, 

but he was directed to note down his transfer and posting 

order. Thereafter, the applicant submitted representation 

gainst the aforesaid order of transfer as, according to 
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him, he is exempt from transfer and posting in view of the 

policy decision of the respondents relating to the members 

of the 	Works Committee. The applicant is one of the 

members fo the Committee. There was no reply from the 

respondents. 	Therefore, 	the applicant submitted this 

application. The respondents have contested the application 

and submitted written statement. The learned counsel of both 

sides have been heard. 

2. 	The applicant is a Lower Division Clerk in the 

Office of the Garrison Engineer, Narengi Division, Narengi. 

He is a member of the Works Committee representing the main 

office from the staff side. According to the letter 

No.131322/2/7]J/99/83/ENGRS/EIC(I) dated 12.7.1999, members 

of the Works Committee (Union) are exempt from posting and 

transfer. The respondents had, however, transferred the 

applicant as indicated above during the currency of his 

tenure as member of the Works Committee. The contention of 

the applicant is that the transfer is not sustainable as it 

is in violation of the policy or the professed norm of the 

respondents. In opposing the contention of the applicant, 

the respondents relied on their No.4361/Org-4 (Civ) (c) 

dated 23.2.1993, Annexure Ri, which is not relevant to the 

case under consideration. After considering the submissions 

of both sides, I find that there is no special circumstance 

on the basis of which the respondents could depart from the 

professed norm. Mr B.C. Pathak, learned Addl. C.G.S.C., 

submitted that the Works Committee was dissolved with effect 

from 31.3.2000 by order dated 1.4.2000 by the Garrison 

Engineer as its two years term had expired. Therefore, the 

applicant is not entitled to any relief. This, however, does 

not change the situation that as on 17.11.1999 the applicant 

was a member of the Works Committee and according to the 

policy....... 
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policy he js not to be transferred. The applicant was 

transferred whimsically and arbitrarily by the respondents. 

The order of transfer dated 26.11.1999 is, therefore, not 

sustainable. Consequently, the order of transfer and relieve 

dated 26.11.1999 is set aside. It is, however, made clear 

that this does not debar the respondents to issue fresh 

order of transfer according to the rules and law. 

3. 	The application is disposed of. No order as to 

costs. 

n km 

G. L. SANGI 
ADNINISTRATIVE I 

NE  )IVt) MEER 
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In the Central Administrative Tribunal 

wahati Bench ::: Guwahati-

An 

 

application under section 19 of the Administrative 

Tribunals Act, 1985 ). 

T 	of the ease 	 C .A. No 	 /2000. 

h P.C. Maaimdar 	 ....... Applicant. 

- Veris- 

Union of India and others. 	...... 	Respond•ents. 

'SI. No. AnnexaZe 	Jarticularof the documents 	Page No. 

Application 	 1 - 10 

Ve rifle at ion 	 11 

12- 1 	Copy of the part-I order 
dated 31.3.98 

2 

	

	Minute of the iorks Committee 
Meeting held on 24.9.99 

3 	A copy of the letter d-t.9.8.99 

4,596 & 7 	Cies of the represtation 
dated 27.11.99, 2.12.99, and 
Union representation dated 12.12.99 
and letter date&202.99 of G.E. 

109 jr 
 rz.r 

, 

Filed by 

Advocate. 

~fv 7114- C 	C4 
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In the Centl Administrative Tribunal 

Guwahati Bench W Guwahatj. 

(An application under Section 19 of the Administrative 

Tribunals Act, 1985 ). 

Shri B1in Ch. Nazumdar 

Son of Late lt.P. Mazctmdar 

LDC(IT) 

4ES/225511 

Office of the G.. 

Narangi. 	 •.•..... 	Applicant. 

- 

The Government of India 

Minist,r of Defence 

1epresented through the Secretary, 

Defiee Department, 

New Delhi. 

The Chief gineer, 

Headquaer 

astern Command, 

port 1 4il1iam, 

Caleutta-21. 

30 	The Chief &gineerp 

Shillong Zone, Shillong-li. 

xrmw~4- 
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4. 	The (ir.I1.:E., 

Shillong.- 11 

5 • 	The Ga rn son En gin eer, 

Narengi Division, 

Narengi, Guwahati.—. • . S.. • 	1e7sun dent. 

. . a 

1 4 0 	 articu1ars of order(s) against which this 

ap1ioation is made. 

This application is made against the impugned order 

of transfer/posting isied vide letter No. 131322/2/99/10/10/ 

E(GFS/EIC(I) dated 17.11.99 whereby the applicant is sought 

to be transfered from the office of the G.E., Narangi to the 

onal Iboratory, Shillong under Chief Engineer Shillong 

Zone, M.E.S, &iillong in vi.ation of transfer policy isajed 

by the Chief Zigineer 0/0 the Commander ork s Sngineer vide 

letter No. 1 31 322/2/7D/99/83/jGB3/EIC(I) dated 12.7.99 

wherein the l4embers of works Committee (Union) is exempted 

from transfer and posting and also praying for a direction 

upon the respondents to allow the applicant to continue in 

the present place of posting interm> of the tran sf er/po sting 

policy ised by the Chief Ingineer vide letter dated 12.7.99. 

24, 	Juri sdiction of the Tribunal. 

The applicant declare that the subject matter of the 

instant application is within the jurisdiction of this 

Hon'ble Tribunal. 
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Limitation. 

The applicant further declare that the application is 

within the limitation period prescribed under section 21 of 

the Administrative Tribunals Act, 19 85- 

Facts of the_Case. 

4.1. 	That your applicant is a citizen of India and as such 

1he is entitle to all the rits, privileges and protetion 

as guaranteed by the Constitution of India. 

4.2. 	That your applicant was initially appointed as LDC 

in the year 1982 on compesationate ground. 2di Since then be 

is working under G.ii. Narangi, Guwahati as such. 

The applicant was elected as ),orks Committee Member 

:i'iioh was duly constituted on 30.3.98 for a period of two years 

which was published vide part-I order issued by the G.E. Narengi 

b 	serial No.50  dated 31.3.98 and till now be i8 continuing 

as the member of the Works Committee iiieh would be evident 

frorn the minutes of the 1iorks Committee Meeting held on 24.9.99 

and also from the Part-I order dated 31 .3.98. 

Copy of the Part-I order dated 31.3.98 as well as 

the minute of the Works Committee Meeting held on 

24.9.99 are enclosed for your kind perusal. 

That your applicant begs to state that the Commander 

of Works gineer, Shillong vide his letter bearing Not 1105/ 

dated 9.8.99 infoied all the Garison ]ngineers inclu-

ding the aarrison 3, ngineer t  Nárengi the decision of the Chief 
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.)hief 23tigineer Eastern Command, Calcu.tta regarding the category 

f Jnployees who are exempted for posting vide their letter 

earing No. 131322/2/7D/99/83m1GS/IC(I) dated 12.7.99 received 

nder Headquarter letter No. 7 0762/I/P/521/EIC(I) dated 31.7.99 

erein the members of the Works Committee (Union) also declared 

xempted for posting. The relevant potion of the letter dated 

.7.8.99 is quoted below 

1105/868/iIA 	 09 Aug 99 

GS Shillong 
GAI Umroi 
GI Narangi 
GE Guwahati 
G 583 3ngr Park 

1XEMPTED FOR POSTING 

1 A copy of CEEC Calcutta letter No. 1 31322/2/7D/99/83/ 
&grs/EIC(I) dt. 12 Jul 99 reed under HQ ,  CESS letter 
No.70762/1/P/521/EIC(I) dt. 31 Jul 99 is fwd. herewith. 
Please fwd list of effected i4dividuals alongwitb 
their service profilos so as to reach by 12 Aug 99 
without fail. 

3d!- 
( S Langstish) 

AO -II 
copy to - 	 for OWE Shillong 
ElO Section - Please fwd above details imdt. 

A copy of CEEC lcutta letter No ibid above. 

AS LBOVi 

1. Tleas§ ft.,d the particulars of pers who are exempted 
for posting/transfer, such as mentioned below of 

Handicapped ( with auth/?TO) 
Widows 

(C) Members of Works Committee (Union) with period 
and auth. 

(d) Deponent employees. (Einployeed in place of 
deceassed. 

2. An early action is requested. 

Sd!- ( DC Saga) 
AO-II,3 3 (Pers) 

for Chief ngfneer 
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In view of the above policy decision of the Eastern-

Command,alcutta the members of the 'orks Committee (Union) 

is not liable to be transferred so long he or she is continuing 

to be a member of the works Committee. 

A copy of the letter dated 9.8.99 Is enclosed 

as annexure -3. 

4.4. 	Most surprisingly on 26.11.99 the applicant was 

asked by the office of the G.E., Narangi, Guwahati to note 

dovri the transferred and posting order issued in respect of 

the applicant vide letter bearing No. 131322/2/99/7D/10/EtG1S/ 

EIC(I) dated 17.11.99 whereby the applicant who Is a member 

of the Aorks Committee (Union) is now sought to be t ran sfe rred 

from the office of the G.., Narangi to the onal laborato7, 

Shillong under Chief :Engineer Shillong Zone NE, Shiliong-Il 

in total violation of the policy decision of the Chief &igineer 

Eastein Command Oommunicated vide their letter dated 12.7.99 

wherein it is declared by the Chief Magineer Eastern Command 

that the members of the orks Committee (Unicn) are exempted 

for posting, but even then the applicant is being ordered for 

posting from Guwahati to Shillong. 

It is relevant to mention here that no copy of 

transfer and posting order is served upon the applicant 

rather he is asked to note dolr the order of posting on 

26.11.99. Therefore the Hon'ble Tribunal be pleased to 

direct the respondents to produce the copy of the impued oxd 

order of transfer dated 17.11.99 in respect of the applicant 

1?~~
c  P~X~,Y,, e1LAVdM W(~Vrr,-~ 



for perusal of the Hon'ble Tribunal. 

In vie, of the policy decision issued by the Ohief-

gineer Eastern Command dated 12.7.99 the impugned order of 

transfer and posting is liable to be set aside and quashed. 

4.5. 	That your applicant being highly arieved, submitted 

irepreentation dated 27.11.99 and 2.12.99 addressed to the G.E. 

Narangi Division, Narangi, Guwahati as well as the Chief Engineer 

'Headquarters Eastern Command, calcutta interalia praying for 

exemption from posting in terms of the policy Axiftizi= decision 

-of the Eastern CornrL.and incorporated in letter dated 12.7.99. 

It is also relevant to mention here -that the Area - 

eeretary, All Assam 11ES Employees Union also made a represen- 

ation praying inter-alia for cancellation of the impugned 

transfer order dated 17.11.99 in view of the policy laid doi 

1y the Cb.ief Engineer Eastern Command in their letter dated 

12.7.99. 

ii 	However, the G.E., Shil-leng wrote a letter to the 

q'c, &iillong bearing No. 10 01/5/8251/EIE dated 21.12.99 wherein 

a parawise reply was furnished by the G.E., Nararigi i.erein it 

is stated that the applicant was serving in the present for 

17 years as such no purpose will be served even if the matter 

is taken with higher authority. 

Copy of the Reapmatm Represen-ta-tion dated 27.11.99, 

2.12.99, Union,s 1epresentation dated 12.12.99 and 

letter dated 12.12.99 of G.E. Narangi are enclosed 

as Annexure- 4, 5, 6 and 7 respectively. 
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4.6. 	That your applicant further beg to state that he 

came to 1ww from reliable source that the Eastern Command, 

0alcutta vide their Signal No. 7032 dated 31.12.99 1, directed 
• 	eEZ 	U€r'-j 	 a1  k 

	

A .E. Narangi Gt(wahati gyithhld thove of 	 applicant  

order and also directed to forward aiei4s and 
'I 

ecommendations of Unions letter dated 12.12.99 but this direc- 
A 

iion of the 3astern Command Calcutta has not been disoosed or 

unformed to the applicant by Ma4or N.S. $andhu G.. Narangi with 

nalafide intention, therefore Hon'ble Tribunal be pleased to 

direct G.e. Narangi to produce the copy of 8igna1 dated 31.12.99 

or peiusal of the Hon 'ble Tribunal. 

In view of the signal dated 31.12.99 the applicant 

i5 entitle to continue here at Guwahati till the final decision 

Is taken by the Ohief iigineer, Eastern Gorninand, Calcutta as 

because the applicant as well as the Begistered Union i.e. All 

Isgam MS Snployees Union who made representation before the 

Higher authority now seems to be under active consideration. 

4•7 	
That it is stated that the All Assam mployees Union 

again submitted representation on 23,12,99, 24.12.99 and 12.1 .2000 

to the Respondent No.2 praying inter alia for cancellation of 

posting order dated 17.11.99, lnterms of policy decision 

jated 12.7.99 in the interest of Union and the staff, but to no 

esu1t, the applicant also again stthmitted representation on 

1 2 . 1 . 2000  wherein it is prayed by the applicant for payment of 

L e pay and allowances which is denied to him for the period 

jith effect from 26.11.99 to 8.1.2000 which is not paid even 

~ fter his reimption of duties on 10.1.2000 9  but to no relt. 



\4( 

-8- 

In this compelling circumstances finding no other 

alternative the applicant is approaching this Hon'ble Tribunal 

for setting a side and quashing of the impugned transfer order 

dated17.11.99e ,,, 

Copy of the representation dated 23.12.99, 24012.99, 

12.1.2000 and 11.1.2000 are enclosed as Anneure - 

8, 99 10 and 11 respectively. 

4.8. 	That this application made bonafide and for the ends 

of justice. 

5. 	Grounds 

5.1 
	

For that the applicant being a elected member not 

liable to be transfer in view of the policy decision 

laid doa by the Estein Command, Calcutta In their t 

letter dated 12.7.99 comnunicated through letter 

dated 9.8.99. 

5.2. 

5.3. 

5 .4. 

For that impugned order of transfer dated 7.11.99 

Is violative of policy decision dated 12.7.99 of 

the Bastern. Comrrand, Calcutta. 

For that the applicant as well as the recognised 

and Registered Union submitted number of representa-

tion for cancellation of impugned order of posting 

dated 17.11.99 bt to no result. 

For that the higher authority that the astern Command 

Oalcutta vide signal dated 31.12.99 directed .E. 

Narangi to with held the move of the applicant but 

the same has not been informed to the applicant by 
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by G.E. Narangi with a malafide intention and also in colourable 

exercise of power. 

	

5.50 	For that the applicant resumed duty after a availing 

Medical leave but even than he is denied salary. 

	

6. 	Details o_miesxhau. 

That the applicant states that he has no other alter-

native and other efficacious remedy than to file this applica-

tion before this Hon 'ble Tribunal. iepresentat,ions through 

proper channel were submitted by the applicant but no action 

has been initiated by the respondits. 

	

1 7. 	Matters no -b previously filed  

The applicant further declares that he had not filed 

any application, writ petition or suit regarding the matter in 

respect of which this application has beent filed, 

before any other Court or any other authority of any other 

Bench of the Tribunal nor any such application, writ petition 

or suit is pending before any of them. 

	

8. 	Under the facts and circumstances the applicant Prays 

for the following reliefs : 

	

8.1 	That the impugned order of posting issued under letter 

No. 131322/2/99/7D/10/jqGp/Ic() dated 17.11.99 be 

set aside and quashed. 

8.2. 	That the respondents be directed to allow the applicant 

to continue in the present place of posting at Guwahati 
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in view of policy decision dated 12.7.99 isied by the 

respondent No.2. 

	

9. 	Interim relief prayed for : 

airing the pendency of this application the application 

prays for the following relief. 

	

9.1 	That the impuied order of posting dated 17.11.99 be 

stayed till final disposal of this application. 

1 

This application has been filed through Advocate. 

11. Details of I.P .0 

1. I.P.O.NO. 

 Date of Isie 

 Isaed from 

 Payable at 

/ 

: 	Guwahati. 

$ G.P.O., Gawahati. 

2 . 	List of encloaures. 

As stated in the Index. 

. .. .. 

	 Veri ficat ion 

II ! , rret/ot-- 
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I, Shri Iulin Chandra 1aaimdar, son of late K.P. Maaimdar 

Iworking as LDC in office of the G.E. Narangi do hereby verify 

the statements made in paragraphs 1 to 4 and 6 to 12 are true 

my knowledge and those made in paragraph 5 are true to my 

lega]. advice. I have not appressed any material fact. 

And I sign thi.s verification on this X.Aday of January, 

2000 at Gu.wahati. 

Signature. 
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MAJOR NS SANDHU,. GI iI5QN INGINEER, N2RANI 

J.ii 	GS Naranga. 	 SI. No : 

Guwahat(waringi Camp) 	 ])aed :\ 

OFI'I[G QF OiKS COi1iiITTE 	. 

lection for' the orks CornmLtte were'h1dôn' 
3U 	 : - 	 — 	

/ 	 I •, - Mar98. The following personnel are delarefrorn the 
Dflstituflcjes'shown against  

nstituncy 'ToXNme of CQ fl idate, deci -ar&f 7Tected I R emar1 
1 	 Shri P C Mzurndar, LDC 	 ) Qj_';: 4 	fi ain Ofce 	

r'1 Gb B/R (P) 	1. Shri Sctnkir ras& Rai.. Mason 
3 	0 	 0 

AGi 	/M(Water 	0  1, Shri Brij 3ihri 1risad, E1 	 0 0 	 0 	

0 0 

0 	
Supply. & MT Sic) 2. Shri IC rjbshi, J.ITI) II 	

0 

0 	4 	
0, • 	AGE E/M (Elect 	1, Shri Mantu Ch Dasi ilect 	 ' 	

0 •'• -:' 

0 

0 

 section 	 2. Shri Deban Ch Das) Ele4t (sK) 

•0 	 5 
• 	'AÔE B/n 	' 	1. Gadadhar Thakuria, t1•son 	; 	• 	 ' 	0 • 	': 	6 	 - 	0. 	

0 	•• 	
•. • BSO 	. 	1, Shri P C John, N/Reader 	

0 	

. • 0 

0 	

0 	 '• 

(Ns Sr* l 
• 	 0 	

0 	

0 	 Naj or 	• 

0 	
1 - 	Distribution 	

0 	

0 	
Garrison Engineer.  

l_ 2, 	All toncerned Indls 0 	

• 	
0 •000.' 

, 0 	 ', 

0 	 • 	
0 

•0 	

0 	

0 	 0 	

:0 

0 	 Jo 



vJ 

	

1tI-1'1UT OF 'd 	ORK$ CO•liiIfE  

	

l44 "s-;Jp 	 i: AJ 	N 

	

4 	- 

	

!,' 	 •. 

The ,Io 4rks,Cocbii1ce meLUvJ ias hOld on 24ep99.-at 
(IS oThe pllwirig oThcr/Staff nember(re attcnd,. 

I_. 	 • 	. 4- 	 .- 	•: 	•. .. 	. 	-. 	 1... 	 ,.- .' -. 	- •1 /4 	 1 	.t_ 	- ) ..J.L. '. 

* 	tuerCteetiflg 	. 	 :t 	 •,:•.,. 

ber frmo1ce iie4ibers 

1. iijr 	Sndh, G ' 	Laxn 	1 . Shri PC t  uôhh. ii/Abdr. 9d'. 

2 	Shri JfK 8harWLa 	 2. 	' KG Rajbonshi. MW 

" 	th( Uasistha', 4G 3/R(P)' 	i3. 	' PC Hajumdar, LDC 

	

S . 	 ... 
4, 

U 	1\5üSp 	 4. 	Uartu ChJs' I.ectSK) 

" 	Z £hmed , SO 	 ' 	5. 	" SP Roy0 i tasot (S() 

• 	 . 	'I 	NC Dutta, Osg O±ice/ti it 6. 4 	 H. 
- 	

•.. 	. 	 I 	
i 

2. 	rfe chairian in the ooeninq adres welcome all the 
members both.from office and staff side of -i - rks ôornit€eeThé 
prress of the 	11owing.,oifltS, raised .3iiring the lt *,rorks,,. 
coiunitte ne'eting were discussed/review 	:•- 	 .: 

• 	 _ 	• 	. 	 '.:-: 	 .' 	• 	. 	•. 	' 	: •• 

Sr I ".0b, 	Points 
 

• 	. 	. 	. 	•' 	••. 	.••• 	.. 	. 	- 	. 

Finalay fiation 	35 cases of .p 	fixation 	To 
• 	and arrears anomo- 	,aVe been .dii:); te<. 	•, . aU 

- .i<ation 
a1omoles itnj wi1 bet  

cJer4t r6n 1 tly. -fence the 
polt w11 be deleted Forti  
tri ricxt.Meetig. 

Cycle stand for 	'Cliaitianiected 	E B/R 
..3 1.10, 5 	 to provide yolo 'trd 	1rshi 

• 	byD2L as epLined in 
- 	'••• 	 ,-. 	: 

 
thrT 	.' 	 .' 	... 

CGIS Facilities re 	cl i 	 cied tLe 	' 	4f'Y 	
' 

not adequate.. 	• 	•mëier 	ôffie bearer'/ 	 ion1, 
• 	. .. 	. . stf 	slUe 	jrtae 

anornol.i.es  regarding facLi- 
ties to be providef by CGHS. 
LQwever, the point wiLl. be  
c1e1eted roia 7  the next meetug. 

1 	• 	 •• n o. . . 	. 4 

• 	. 	 . 	• . 	•• 	 •• 	. 	 . 
• 	- 	

• : 	 • 	• 	• 	. 	 - 

,• 	 •. 	 •••', 	:' 



4. 	iashing 4dlowances Jashincj 	11owances paid 	To 'note 	y 
tq. aut 	risd i?s ;ind . ..all cct 
hence the 	oint Will be 	ned. 

• 	. deietcx 	.roi the next . 
rneeting 	. 	. 	. 	. 

. 	 . 

5, 	Issue of soap' Chair -i -in stated triat the" 	1' Sub' • 	.' 	 . 	•;. 	 . 	......•,•• 	 . •soa 	derianded by Sub Divns ..diViSion.. 
h -ave alreac1y b'n issued to 
crien and C, i_eceuL5ub Divns 	/the • 	. 
to forC th 	d'inand well in • 
t11m3 to avo 	 ct _' 	elay. 	owever, p 
the 	oint will be deleted •. 	 •. 

rü i 	I ho next rnet- ipg. 

5 	Supjr oc1orrn., Chur1n chrLcted all 	All Sub 
3ub divno Lhat the 	 division, 
forici will be aranged by 
SDC, 	IoT.1ever, 	necessary 

rI?r(dU )1icat1ncT 	an 
t onc-j t1 	will 1y 	issuea 

by 	thi.o:Eice..a . . 
requLroet.xIoivr, 	th' 
'DoJrL viLll 1 	1c.td 	rom 
trie 	1 	t rieet 	fl.j . 4 

7. 	Floor/ceiling of Chalrrndn told tt the 	To 
Ration stind to be . 	floor has sinc 	been 	. ...•. .•' 
reaired. 	 . repa.rcd, 	th 	will 	•.. •,irt •. 

be ciltod fro.i the next 	. ... 
., 	 . moo Ui g. 	 . 	

•. 

80 	Live.es 	. Livies dues to autiorj- 	To note. 
sed 	tiive been issued, 
The point will be deleted. 

. 	loo 	in key pers. Chainnan directed LG 	3/R 	, ..G1  3/R(2) 
() to project work after 
verifjing the site. 

10. Veh for shift duty. Chairman st?t 	that the 	Tø nite. 
. - Vehsaréhejflg'provjaed by • 	. 	H. 

E/1t at his disTj-O51. 
Tue ?olnt 	ill be deleted' 
rrn the next reeting. 

11, Veh parking house. Chairrtian told that the 	To note. 
unutiLised].Qg can he 
used to paJt the VeLls. The 
point will Ie deleted from 
the riect rrneting. 

Contd.  

I 	•, • 



10 	

L 

3 	 ...Ji.I.t,.. 7tQc. tj 	c 
ed 

12, 	1s for all frades Chjnr told in 
that the tto1s for the 	. 
trades men i re made arai1le.t, . 
diG te point tiill be deleted 	- 
roi the next meeting. 	i 	 t JJ.L 

vi 

13. PLo1iot1ofls from 	- Chai.ri1-rn informed 4  thatc  the 	l/trs : uazdoor to 1 LLath 	Bd is held u' fr 
eflj6r1tr ljst' from Gi 	

1 I f 	
CU 1 I&11t1 and r.questcd4c,rr.j 
liL' -') y,tti 3 Guwalitj 	

b 

to ex)et4th.. 	. 	. 	 'p' " '.. • 	, '-: 

., 	

•.' ; 	 . 	 . 	 '.. 	 , • 
• 	 . . 	 . 	 . . 	 . ...., 	 ...- . 

- -, 	 _.( 	r1•. 	 ......... f 
3 6 	The folJowii,q Iew! 	oro ?1l)O d 3CuSd 
torks CoiumiLte ALc.eL1ng 

(a) Duty room Chow at 	 . 	 . 
13/R (P) store yarU.. 	11t a gr ccd 	

0 

	

V 	\ 

.)) Proinoti.on of iazc 	Ch :1 j nnjr 61ricted Union 
., to liie u i Lh I 	

d (.'U,1dhatJ to 
 

ox,5ed 1.t tile 
'ni.rity list 	cir 
inu..trjJ. 	 - 

(c) Liverjsejar proof) Ci1 ..nn cli. 	tu all 36l D1 
torch ce1lsoap cth). of1 	to . I. 	rd tmir cntu 

• 	/ 	 Soc 	/ 
•0 	

•0 	
. 	 I 	. ...........1'•' 	 1J•1•• 	. 	• I. tcie saie. . 	

0 , 	 •••• 	
. 	 .: 	 I, 	

. 	 -• I 
(U) 	ensiono f4 Chaiiinh agreeu nd 

iriiployes Co-Op 	the 	2/R to 111' t 	e 1 iunor 

	

ocity room. 	wprk s cr scales . [ 

R0f 1e31cdç v of S S 	('It n rinan Uircct th tG L'Q •  5 (UriAIl 	ectiy the dctoc t3 by 	 ._ 
pre-nises/1atrire)4 	contructing brick wall by4 1the 

side of, offs ftd acen. 	• 	i 

	

.4 	 C 

ccn pr.o1lrn/ 	Th? prohl 	is f -'roc' by all 
vac€.Jdn. notice 	sth. •Howevor ne;:ary. c.tion 	• issued to LLb erso to construc 4CCi1 i 	elng taken 
nnel. 	 h..i.tier atij. 	

/ 

Day to day rea1rs Chairman directed tui t the , 
should be done by 	max-Lau'm worc will oe done by 
DEL, 	 DL as pr rule. 

Ven parking house 	Please rorer reply to Lhe olIlt 
iio. 	11. 	 0 	•. 	• 	• 



* 

hirc C 	urt 	direcced 	B/1 . 	 (P) 
tc recc:. 	v th 	rrnp with the 

u 	uii 	dr 	'iscc s 	(J 

(k) epair of Welding Ch2 im i 1 	oirccted 	32 ±/'i 	o 

i'ch2.r1e cariy out the reair of weldiqg 
macLJe as early as oossiolee 

U 

(1) Flood 	or Key pers In1iatOfl of 	1v 	for toc wall t 
I 

Qtrs. be done by  

() Repair of Jorabat Chaian directed 	2/R to 

sirgie Qtrs. Unuerfake the reair. 

(h) Fencing atpp Chaiman directed 	/R to 

hou 	(Hay purL1 L  carry out 	eceSsaryexu.r by 
house). D - E.0 or to initiate minor work. 

(o) A3icycle for office This point will be discusd 	.n r 
Utr. the 	nc 	L rci L- ct i i i 

:.' 
•.i-;. 

•00•i 	
•0 

ince there was no oth: 	tnt 	nan thanked the 	.. S.  

£(terabers and coiicluc]ed 	We rncuig. 

p • c • 	o'cretary  

Noe l9O9/J.O-I/?.G. 	/lD 
aior 

GRrrisonErIgineer 
. 

Garrison 
I 
Engineer 

Naraflgi Da.ViSiOfl, Sa tg2on 'DObL 

Guwahat.t- 781027 	4ssam) 
. 	. 	• 0 • S 	 .. 

S. 

Oct99 
"S.-  . 	. 	. 	 .

j...  . 

Dist rjDUt 

i ln-C' 	Branch, ILIQ, belhi-1l 	 Seoy, A1SSdm 
.. 	. 	.... 	riS 	m:iloye'e. Unioh .: 

G's Brnch(Org-4(Civ)(C)UQ 	 1 1 rangi 
New ,  t1ii. 10. 	The Secy, MES Jorker 

 
3 HQ CC .Calautta 	. ,. 	.. 	

. 

 {Q CES 	hillong 11. 	dl Concerned/cfice 
Members • 

5 C1i 	Sh11long 12. 	dl Su 	Divn. ' 
5, CWE (F) Guwahati 

13 	Ui Section. 
7, HQ 51 Sub i'rea 

The-ecy vorks Committee f J .  

I 1it f 

S..  I 	 . 	. 	.5 	.5.. 



T Ole $ 6045  
I .' 

It  110r)/ g~ . 141 A. 

Comt* do 1" W ozL 
iAozsT;;•1 pr9Rd zaLu FUá 

Shjflon 	 --.,,-.-... 

• 	iOu. G/ Aug 9 

\. 

.'\:•• 

Shillong 	 . 	. 	. . . 

'1 Umrj 	
r 

\J .hivihatj 
 

______________ 	
1 T)  

0 	 . 	 . 
3. 	A copy of C&&Q Ciilcutta jotter N o  

dt .12_u19%root1 unlor flQ CISZ lottor No 7S762/1/P/ ......3t9g is twdhorowjth. Ploaso fvd3jst*t /QfMCtG'd inivjjuse 81ongdth thotr =%J&-VA.%J%J pro13L109 a* o as to roach by 12 Aug 99 Vithout fsil. 

cov t 

A
A0
A' 

 .I1 
IQV C%4A 	luong 

AM auction - p1Q..so i'wtl aboq Oot4j3 

A copy of Ct4C Clcutta letter No ibi -dbovo, 

1 P1orto f\u1 tho p&rtjcuiar of porn who 8ra Qzp*$Od for post ng/trnfo such ag Iont1om 1 bo1oj S. 

	

• . 	• 	 (a) Rrthioappod (with uth/PtO) 	
. 	

.5., 

MornhoR9pf r 8 corittoo(ufltfl) with Poriod ri&16 
• 0 

	

• 	 (1) Dopot op1oog, 	 in p1844  ot '3caIL 
2 4  An oarly aOtion j  re quo stud.. 

SQ 3 (Pora) 	
. • 

 

for Cha f ingtnoor 



I \T'R 

To 	 . 
L 	Tb. ,  Ca'riisonnqinr 

Nararij Divisjr)n 	 .,. 

• 	j: 
( 1hriiqh proper chnnel ) 

POc,1]I&.,/Ti 	sn ON TENURE/TURtOVERzUJC 	
4 

	

0 	 .• 

	

,.• 	_% . t : - 	- 

hespecipd Sir, 
 

* 	I 	With dtJP roct it 	intirnted khat I am very much 	\ •fY:,4' ,;  
surprised to no 	that I am under order of postinq to tonal Lab 
Shi1in vd H CEJC G.'cutta lettrr No 131322/2/99/7D/10/nqr,/ElC( 

• 	dt 17,-I1-,9_nd in rspon 	to which an appeal to higher authorities1: 
is 	 thiuqh proper channel seperately. 

-z - 	IIrw'vpr, you are r,quest6d to approach hiqher authorities •.:',,, 
• 

	

	for xprrption from postn in accordance with Pai 4(a) of H 
CEEC letter No i.31322/2/ro/94/o1/Eni'd/lc(l) dt 30--94 and 
Pare 1(c) & 1(d) of lttr No 131322/2/7A/9g/e3/Ennrs/EIC(l): 	I, 

dt 12-7-99 and your letter No 1cXJI/5/3179/]E dt 04-9990 	' 

	

For this ac± 'f IdIndners 1 sh1i remain over grateful 	.• 
to you. 	 - 

• 	
••- 

•": 

Your 1 fa1ih/u11y 

t4 

D ted: ''Nov 99 a 
• 	PCN.azumder ) ••..•••4 

LDC ( Pt) 
MES/2255fl. 

"• Copy tc: -  - 
• 	

, 

, 1. 	Y. 	 WS Fnp1oyees Union 	
You are requested to*`,- ,t 11  

suitable action with - 
2. &eCy,Vorks Comnittpe 	 appropriate authoritiesi; 

GE farangi 	 for posting protection, 

jy - 

ivy  

- 

' 

-- 

j 



The Chief Engineer 

Headquarters, 

Eastern Command 

Fort wilitarna 

Cnlcutta-210 

(Through proper channel) 

Sub, Posting/Transfer ontenure/Thrncvt.r,LDC 

Ri.piotsd Sjr, 

With due respect and bumble subatesion,X do hereby 

lay before you the following few lines in r.spSot of my  Poeting 

and at the sam.time,hanku after getting favourable aotLon,s 

(a)That Sir,X had been •mploy.dh.r. in GE Marangi as 
an L.D.c on 06/10/52 on compassionate grotand and 
since th.n I have been doing my duties to the full.s* 
satisfaction of my eupertors.flut ot.l.to as ill luck 

would have it,I have been trAnsfered to Zon&t lab. 
Shillong iido your HQ letter no 131322/2/99/7p/10/iICI) 
dt 17.11.99. 

(b) That Sir, it je brought to the notice to your High : 

honor that I am having widow mothsr of 70 yrs old : 
who has been suffering from chronIc flronChtti.s1 

Diabetes & under prolong treatment of COUB and aorfovcr. 
she can not walk owing to her right aids paralysis 

• 	and for aforesaid suffoninga,ahi is to attend medical 

cheek up from time to time.(Nesoesiy Medical Csrtifj, 

cate enclosed herewith for your high honour.s roady* 
referanco). 'urthermoro,there Is an unmarried •ietr 

who is dependent on me as I am alone earner of the .j 
rii7* i have also been euftening from diabetes for 
the Inst 1419 years (Necessary Medical Certificate 

0 

attached.) 

Contd.2/.. 



(c) That Str e it suffic, to say you that as per pars %( 

of your 7IQ,?1Øtt•r no 131322/2/r0/9 1 /01/1ngr./,1C(1) 
4t 30.6.94 and pars 1(.) 9 1(d) of l.tt.r no 1 3 1 32212/7/99/ 
R)/EtC (I) dt 12.7,991 an liabl, for •z.aption. from 
poating.In this connection please r.f.r to 0$ Nerangi 

l•tter no 1001f31J1191E1E dt 4.9.99 forwarded to CVI 

htl1ong rscom5.ndtng the ens• for •zonption.r.oy.r 

an unabl, to find any reason behind my pasting 

to ehillong in as much as I an fl•tth•r senior nor 

Junior in this statIon. 

Your hth honour Is thnrforø requested with Perturb 

heart to cons.Lder my cns so that I can stay her, in this station 

Justifying the above cited grounds and at the s.n.tj.. 1st se 

maintain my poor family horo with the tow paId salary rso.Lvod 

from this d4partmpnt as an L.fl.0 as ....veIl as to take self osr•, 

Your gnoroue as wli as before long action will highly 

be eölioit.d. 

fJflted:0 ..Doc'99 

Mvancr ooptos 

I) Chi.r lngin.or 

fl•adqunrtrs, 

Eastern Comnannd 

Fort william Calcutta.21. 

Chief nginetr 

11oadquarttire 

Shillong Zone. ShI1long1I. 

C V E Shillong 

Shillong-i 1. 

Yours faitbi1ly 

(P .iumd.r) 

LDC (pt) 

ME$/2251i. 
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ALL 	M.E.S. EMPLOYEES UNIOt 
tJti4i ()thee.j/ 	

Registered Under Indian T. U. Act, XVI of 1926 	: 	 flrncIi Office- HORJHPR 	
Reg(1. No, 1400 	 MISAMARI 

MISA 

DMAIM 

I)INJAN 	 , . 
. 	 NARANGI /\flhl%le(I \\'llIi 	, /\lhIinI ion 	130 

I-lead 0111cc : ROWRIAI1, JORHAL-5 	 RAN$JIYA

SlICHAR 
KUMB1IIRGRAM 	 Liaison Office: BORJHAR, GUWAHA'fI-15 

TEMIUR 

STATJON 

Ref. No 

T3 

• The Chief E1l0jer 
Headquare 
Eastein Ctn.nan 
Fort Wjij&r 
Calcut.tE1-.21 

• 	 ______ 	OtI TENUa  

tear Sir, 

Referejice GE taranj letter t l 0 0 1 /5/230/iXt it 06-129c 
2 0 	it 13 surprjej to say you that the GE tarangj has reliei this Unj 	in 'eso,nse t 	letter o ?A:-1scu/23/99 it 27-I199 keeping aside tile main çrun menti )neti thref for cancejlatjon/ Of pOstitç 	 due to the inl holiing the post ot 'lorks Cntntttee vie para l(c) & i(1) cL your th' letter L'lo l3l322/2/7D/99/83/flr4VIC(I) it l2-7-9 

3 0 	Ci; iiarj jljAn jntjtnatd this Unjen that 43/2255lj Shrj PC 1azunter.Wc has alreziy been sos or 05-12-.9g.It is clearly pr@vec ,dt the G flarinjj is thtentiouaiy haxrasjnfj the mul ani lnentaii.y trturc 	e sos dato i.e 0  05-12-99 is being Suniay though the mdi. applied for 1ledical ground as per av.tce of Docter of CTltra1 Govt health Schene(cG1IS) since 26-11-99 
4o 	

In view of above,jt is clearly proves that the G 1Arangj 	/ is not fo1lowiriç th' rules prevails an vilaLij these rules keeping'! your H in dark, 

5. 	
You are therzf6re recluestei te instruct Gl Narangj not to violate the rui but t follow the same in all resct t6 keep go'i betw 	Union and the Departmejt as :oii as to ca -icelj the post in 	rer at your (r1 0 	 • 

G o 	ur co-op in tIii reari will be highly 	orecjathd 0  
Thanking  you. 

LDu 'r faithfully. 

) Area  Secretary 
1. J. ' 	n ••1•:-; Etnplo'ees Union 

' . •". 



1.. 



..i 	... 
.; 

/4/ 1It &At.W_. 

1s3e a il $ 6OO 	C,i::igrnciine,r N.ranrji' 
P0 a Satg,n. Diets Kammp 
Ow hati 793027 (Ass. 

1001/5/ 	/€ 

Ct*$hillwj 

IQ 	 rcLRLTu 	iZVC 

Reference All kss.m'MS Employees Unien letter be. 
dt 12 Vmc 99 0  

Pataiiso replies tt the tbeue 1,tttr are furnished 
• setindar 

• 	(a) Par2 $ 	Wc 22S511 shri tC Masimdax, .WC 
b~een pe e t 	tr r'na1 tab $htllffl%1 vii 

W C?ZfCslcutt.a letter No. 131322fl/99/70/10/ 
• 	Enqr4c (i) it t 17 	. The jnfjvj4$1 waq 

tnfnripe imae4iste1y on receipt •f i. p0stit 
order, It is breuq1t out that  the peetin/ 
trasefar ordr on tenui/turii,vet b.ts Sf the 
bcvu in'iviJul has b..'n isied duly peruoed 

by ITO CUC an4 thuø takinq up the ease with 
• 

	

	 hihsr huthority to retain the indivUual in 
this t'tvigion will sot acno any purpees, 
Moreovir. the 4nt'idua1 In Vorktoo with this 
4ivislon cince htii appoirtzent i...Of Oct 19$2 

• 

	

	for 17 years. Hence no grouM is found for 
taking up ths .tø 'k 'ih !ij!,er *1r1tr 
'fT 	izei1iat ion of his posting 	sr, 

(b) Pars 
? 

s 5ince tho Implementation of move of 
Idividua2 by rorthwith as per his posting 

tJeg, hi has b.'eii $08 frvi, this oPivinion on  
0$ *scer 19 (Ai). The date of SO has bens 
..aiou.ly mentioned as 01 5)sc 99 (All) in the  
•on*•nt order. The date of flO$ has .incs  b il  
am.ied 

 
- as 06 Dee 99 (I)  vi4o our letter Is. 

100t/5/1247fl18 dt 16 Dec 99. 

(e) P.r. 4aM S a Bince the iDdiYidus.l is wor 
king for 1'7 j.r oontinuo*iy 1* this 'divisiog. 

7  he has teen 	from this 4ividion as r his 
Posting or!er. 

Copy tot.. 	 Qsrxtaon $nqineer 

ItO CESC Calcutti 
Calcuttau"21 

CZE 1hil1onq 
ebillong-li 

1. Gem Secy. 
A1l,Astam Y.92 tTflT)lOyC4!J TJnin, 

4. Area necrrtary 
All A5m NES Employees Union 

.7' 	5. 	Cy•  
• 	 All haww H3 Em ploye-er, Uniofl 

Narinqt rnch. 	 .• 



I 

4.  .. 

ii  

SPEEI) POST 
	 -i cc 

lb 

The Chief J3ngineer, 
Headqtiartera, 
Eot:;tern Command, 
Fort WillIam, 

Sub : Post1ng/Trjfl() on Tmura/Turnovsr in t4o.14ES 22511 C.MILZ MLdAr  

Ref : All /tssatn DIES Employees' Union, Area Secretry 
u2L29 

Dear Sir, 

I. 

I.;; 

( P) 

At the outset, we iould like to Inform you that All 

Assain MES Employees Union Is a Registered Union under Trade 

Unin Act, bearing Registration No.14000 The said union is 

affiliated with AIDEF. bearing affiliation No.130. 

MJS 225511 Shri P. C, Mazuindar, LDC is an active WCUI.i 

ber of our worzs co,iimi€teo, duly constituted on 5O.5.93 and 

Part-I order was Issued by CE Narangi bearing serl&. 110.50 

dt. 31-3-98. 

Upon knowing Lije tenure tronsfer of MES 2251i ShrJ. 

P,.Mazujndar, LDC works committee member made a represnnti. 

tion on 27-1 1-99 to the (E Nrtriingi reques tInj hIm to J. n.L LU 

positive Steps so as to uanceil the posting order of the obove 

individual. I3eidg f.t].ling the rep rosen tq tions poiso ianaJ. 

approach were made 'by the, union on several ccc asi.ow3 to aol; 

Ofl the rprczi011tot1on and to take-up the :iiatter vith the 

higher ctu thorl. ties m an to rrotect the individu&. n.t 

inlic) fl 	J,' ri ii 	Lhi' d 	ti 	1.n ii, 	the c . 	I. 	n f. 	III: I h't"hj' :' 	Col.  

letter lie. 	 t. 	.. 7.. 	,,•• 
diced 	 •'' (E 	:t%i 	;h' 	'II)( 	\'!'t'I 	eH'.: 1,I,II 

.1.1)0 	j 	 Jfl . 	I .  • 	1I I, 	I'i 	1)1(1 tth 	if1011i l)O). 	() ( 	1:1( 1  rK 

conuiii ttee ( union) n.'.tli 	rio:1 ud aut.ho ri. t y are ecinp ted for 

	

tIr'i 111 	() thor 	LV1v.1.ijori, 

11 

I 
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We have shacked and surprised to receive GE Narangi-' 

Letter No.1001/5/8230/EIE dt.6-12-99 whereby it was intima-: 

ted that the transfer order was Issued on tennure kasis and 

thus taking up the Case with higher authority will be of no 

purpose. By the said letter, it was informed that no rule 

prevails for retentJ.on or cancelling the posting order. At 

para 4 of the said letter it was informed that the above 

individual has been SOS on 5-12-99. 

Sir, we were astonished to note the contends the 

said letter, it is pertinent to mention here that Je are 

unable to undersand r , s to what basi.s SOS has been n 

on 5-12-99 i.e. on a holiday (Sunday). it is also not 

understood as to what made the GE to come to office on 

Sunday to execute a routine order of Transfer. Moreover, 

when the individual is on medical leave. Besides that 

deciding the caseof the individual, of its own smacks 

malafide on the part of the GE. It is against the oicia1 

procedure, rules, regulations/circular and instructions 

not to refer a matter of this nature to higher office, 

that to when there are circulars axenipting the above 

individual from fzifei. 

We would like to state hero that the above b.nLtivi-

dual is being harresed intentionally, as the said mdlvi-

dual is active member of works committen and who boJ.dly 

ventilates the welfare of the staff and because of [that 

reason some difference of opinion has surfaced between 

union and GE. 

in view of ?,hJ.. ; , the GE a hes t; upon to renit vs the 

J.nillvlrlunl !roffl OU.1.(:n • ; hnl; ho evu not loliowinE I;he 

procedure I) rescri bed. Inspi to of our re9uen t and reninder 

Uontd . . . 4 0 3 
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no action has been taken till date to refer the matter to 

the higher office and issued the letter dt. 6-12-99,aithoUgh 

he is neither competent nor authorised to decide the matter 

of his own. 

1. 

As per your B.Q, circular L*Jo,13/306/1/96/Engx'$/E.LC(1) 

dt. 15-3-93 issued to all concerned stipulates the guideliflos 

to execute an order of transfer. Appendix A to the said cir-

cular clearly stipulates the action to be taken by the office 

of the GE, the particulars of which are as follows :- 

1. 	GE to intimate the individual as early 
aspossible after receiving the posting 
order in his office(maximnum within 7 days) 	7 days 

2 	Period for individual to submit repre- 
sentatboui form the date of intimation. 	ii days 

3. 	Period for GE to forwar application 
to CWE. 	 - 5 days 

 CWE to forward to CE Zone - b days 

 CE Zone to forward to CE EC "12 dny. 

in view of chove there is no Jun tl.f i.catiou on the 
part of the GE Concerned to take up the matter so hurriedly 
and in a hush hush mnamv r to throw out the I ridivJ.dua). wh.t ch 
has been given to undo rstnnd £roiii :ie tier d t. 6.. 12-99. There 

is no rhyme or reason on the part of GE to act so haritely, 

that too without 0 0- 11 F, nny oppo rtuni ty ,hatsoevor 10 LkIO 
indivi.durii. .t jr, noth.tng but c).e.ir abuse of power, besides 

xio fl- ap p1.1. cntioii of ml. nd. 

i. r we humbly subml.t ths I the action of the (E lisa 

Groat uro Judicod ihic u'' 1.o n :ct.l, vi 	. .11: is 	I; I:1.o ' 	rJ. 

Cipiiflfl_.1..1 . lv\uz t;r.I. 	0 7.f\()iZ3t.I.flhI5/ (:0 llcei'11:l thnm. th .* 

unions 31'O r 1. ve sp('c:'. 01 p revailogo Lo 1' luzac t.1O1)ll1i. uI 

of:tice ('3 imch the nc I; ton of Gl to oJ oct the prnye.' of 
the union, that too wI thout re.tfering the matter to higher 

offi.ciol is ngai.nst the proscribe procedUre nud basic. 

principi.es. 
Con Iii . 	, 14 
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Moiio 30 the ne I ton of the GE Concerned In p tit ,  Iic'u.iar 

letter (it. 6-12-99 .ts highly eli.tgoal aubitracy and unjust. 

At. last we would lIke to inform the bias, action of CE Is 

not In the interest of the staff, 	 . I  

In view ol the aboVe we have no o thor a). ternri.t.thrt . 

but to approach your good office for taking neeessary äcion 

in this matter, wore specifically to revoke or cancell the 

order of transfer issued on 17-11-99 In the Interest of the 	:. 

elfax'o of the union. 'tie humbly prey that till d iipo tio.1. of 

the instant representation the order of the transfer may he 

kept; in (o) 	 . 	. 	 . 

Our union J.j eJ.woy -icr be t.tarment; of tthe dep.art;inent 

and for the welfare of the, stuff and we hope tht your good 

self wi).) be kind eiiou;h to take positive action in this 

regard. 

We extend si]. co-oj.erati.)r1 in future to cotne. 

Vie sh&.i be hIghly obliged for doing the needful. 

Thnnkl ii-ç 	you . 	 .. 

Enclo 	: 	As above, Yours faitniully, 

( 	'.1 	(,? 	DAr$ 	) 
General Secretary 

 CE SZ Shil.1.ong 
 CIE 	S1xiiioni. 

,.'. IlU 	101 	Aren 
IIQ 	51 	Sub 	Ai- ea jo r info rmntio xx & necessary 

 JL Dasupta 'action please. 
JCI- 1 Member . 	 . 

 B!3 	i)ris 
V.tce' P.t'eri. tient , AA. 11I3 	EU 

7 Arr 

U. GE 	fl 	1O1 1 . 	'1.0 U 	1. 	t'I'IUI..On (1 	J1 Ui 	the' 1'U1U''1 I 	tO 	do 
l.;h 	trjj 

I 
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LL ASSAM. M.E.S. EMPLOYEES' UNION 
Bruch Office— 	 Registered Under Indian T. U. Act, XVI of 1926 	 ()Iiice- 
HORflIAR 	 Regd No, 1401) 	 MIMAMARI 
CHAIRIA 	, 	

MISA 

DIGARU 	
Affiliated With A.1.L).E.F. Affiliation No. 130 

RANUIVA 
JORHAT 	 head Office: ROWRIAII, JORHAT-5 	

SlICHAR 

KUMRPHRORAM 	 Unison Office : BORJHAR, GUWAHATI-15 	
TEZPIJR 

STATION ........................ ........ 

Ref.  
Too  

The Chief Engineer, 
Headquarters, 
Eastern Command, 
Fort William, 

A L C 1.1 2 A.- 2• 

Sub:.- POSTI.1fG/ TRANSFER ON TENURE/ TUR?WVE•R: 
MES/225511311R1 P0C01'4AZUMDER, LDC 

Dear Sir, 

Refer G.E.Narangc letter Noo1001/5/8251/EIE, d't021.42...99 0  

At the •utset we would like to inform you that, tIES/225511 
Shri P.C.Mazurnder, LDC of all Assam MES mplyees! UnIon has been 
elected by the staff of GbEdNanangee for the Works' Committee vide 
Part I Order S L, NO. SO dt.31-3-98. 

Upon kiewing .'the tenure transfer of above individual, this 
Union made representation on 27-11-99 to G.E.Nanangee copy to your 
Headquarter to 	 positive steps so as to cancell of posting 
order. In this connection please refer this union 1CttCt 
N..AAHiS/ A' (jOV/ 5/ 99 dteei 12-121999 0  

Betides fillIng the representation, personnel approach 
were made by this Union several occassion to ct on the r'presentat4 

so as to pr. tect the individual as per :para 1(C) and 1(d) of 
your HO. letter NOoi 3 l 322/ 2/70/99/83/EnS/EiC(I) dt.12-7-99 which 

stiplates the following grounds for exemption from posting 
bejd 	other provisjon, 

1(C)-members of Works Cornmittee(union), 

• 	1(d)-Dpndiit employee(ernployecl in p1ce of 

51 It is surpoised to receive G.E.arangi 1tter 14001001/5/82( 
EIE, dt021-12-99 whet- ehy it was intImated that, the approach to; 

higher authority for canceil of pestirig ord.r will he of no purpose 0  

• 	 ( P1. cont, to p/2 ) 



ALL ASSAM M.E.S. EMPLOYEES UNION 
Hsiuch Office— Registered Under Indian T. U. Act, XVI of 1926 !;th Ofike- 

• 	 BOPJIIAR 	• No 	14(H) MI5AMA1 
CHAUL1A MISA 
DINJAN 

• Afiji UL(Cd With A. 1.I).E.F. Aflul ittiofl 	No. 130 NMtM lot 
iou 

head Office : ROWR1AIL 	JO14IIA'I-5 JOIkHAT SILCIIAR 

• 	 KUMBIURORAM Liaison 0111cc : BORJHAR, GUWAIIATI-15 TE7.I'UR 

• 	 SFi'1'Jcts1................................ ( 	 2 	) 1)aie....................... 

.I' e4/. ,\o ...................... , .............. 
Moreover, it is not understood as to what basis the indthvidual is 

• 

	

	already SOS on 06-12-99though the individual is on Medical Leave 
w.e.f. 26-11-99 which has no Justification on the part of G.E. 
Narangee to take up the matter so hurriedly without giving any 
•pp.rtunity whatsoever to the indiiduIIi 

Sir0  we would like to ttate here that €h abev. 1n,i't,1dn1 

is harrased intentionally as the said individual 15 actIve member of 
Works Committee who boldly ventilates the grievances of the staff 
because of which some differences of opinion has come Up between 
Union and G.E. concern and as such G.E.Narangee is trying to remove the 
Individual from the effice. ignoring the proceedure prescribed and 
irispite of our request to refer the ma tt'..r to higher office, issued 
the letter dated 06-12-99 and 21-12-99, although he Is neither 
competent nor authoriseci to decide the matter of his •wn, 

Sir, we humbly submit that the bias action of G.E.cencern 
particularly letter dt.06-12-99 and 21-12-99 is highly illegal, 

arbitrary and unjust. We have no other alternation, but to approach 
your good •ffice for taking neccessary action in this matter, more 
snecifically to revoke or cacei1 of the order ISSUCd vlde 
11322/2/99/7D/10/EngrsEIc(I) dt017-11-99 In the interst of Union 
and the staff. We hmtbly pray tha -t till disposal of the instant 
representation, the order of traisfer may please be kept in abeyance, 

In view of above, youare further requested to take immediate 
action againstG.E. concern• for his worrimen•t culpable work and making 

wothiess correspondance wlth.this Ulnon and Ins truct.G.E.concrn to 
show p.sitiveattitude with the union to avoid further complication 
at the appropriate level. 

We shall be highly obliged for doing the needfulä the Indlividual 
is sick and being contacted to reduce ten tion for his ill 	1 posting. 

Thanking you. 
You 	faithfully, 

Area Secy. 
• All Assam Employees Union. 0  

( co lIT. TO. 1/3 ) 



ALL ASSAM M.E.S. EMPLOYEES UNION 
Br&Dch Offlce-. 	Registered Under Indian T. U. .Act XVI of 1926 	 flth Offlce 
flOR3IIAR 	 ReI. No, 1400 	 MISAMAItI 
CHAUUA 

y 

	
. 	 M(A 

IHNJAN 	
Aflit it1ed Vu Eli A I I) E I ,\fIiJ latlon No 130 	 AItAN(JI 

t)IOARU 	 . 	 ftAtL01'A 
JORHAT 	 . 	Head OFfice : ROWRIAH, JORIIAT-5 	

sll.cIAR 
- KUMaHIRc1RAM 	Liaison Office : BORJJIAR, GUWA1IATJ-15 

STATION................................ ( 	3 	) 	 I)uic........................ 

ic/. No ...................................... 

Coc,y to:.. 

Chief Engineer, Shili.ng Zone, Shillong...11, for informtion and 
necessary action 0  

C.W.E.Shillong, for information and necessary action0 
G.E. Narangi, His teply 8t021-12.-.99 is not complementary to our 
lettdt. 12-12-99 and shows clear abusing of power, besides 
non-application of mind. 
He is therefore^ requested to take positive steps with the competent 
authority Which will be highly apprecited0 	. ... 

'General Secretary,'.Al]. Assam MESEmplyees Union. 

For information and nececsary action 0  

Secretary, All AssamMES Employees Union,-for informationand 
necessary action 0 	 . 

ri P.C.Mazumder, MES/225511
LDC  

For information plCa. 

( I.D 

AREA SECRETARY 
ALL ASSAM MES EMPLOYEES UtIION. 
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ALL ASSAM M.E.SI EMPLOYEES UNION 
Urañch O!%e— Registered Under Indian T. U. Act, XVI of 1926 	Dronch Office- 
BORJHAR 	

Rcgd. No. 1400 	 MISAMARL 

JA13UA. 	
MISA

AN 
Affiliated With A.LD.E.F. Affiliation No. 130 	 NARANGI

RANGIVA DIGARU

JORHAT 	 Head Office: ROWRIAH, JORHAT-5 	
s1ICHAR 

• 	 KUMBIURORAM 	 Liaison Office : BORJHAR, GUWAI-IATI-15 	
TEZPUR 

STATJON 

Ref. No. 
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Versus 

Union of India & Cthete 
_.3 	. 
..... 

.Y 	V 

(tjbu) 
M 3r 	• 	flYj. 'tner ara 

APPlican+ : 
ci 

- 

Respondents 

(Written Statements of the Respondents) 	 --' 

The written statements of the above named respondenta 

are as follows : 

1, That the above noted O,A. No 16/2000 (referred to as 

"application") has been admitted by This Hon'ble Tribunal 

and the respondents are directed to file their written 

statements in the case. The respondents have gone through 

the said application and understood the contents thereef. 

ll 

	

	The interest ofthe respondents being comeon and similar, 

ccsnnon written statements are filed for all of them. 

That statements made in the application, save and exeet 

those which are specifically admitted by the respondents, are 

hereby denied by the respondents. 

That before traversing the various statements made in 

the application, the respondents give a brief history of the 

case as under : 

The applicant is working as IJDC for last 19 years since 

1982 under The GE Narangi. The GE Narangi is under the 

administrative control of the Chief Enqineer, Shillong Zone •  

The applicant is liable to be transferred as an incidence of 

service and the present transfer order from Narangi, Guwahati 

to Shillong being a transfer within the game zone on 

administrative reasons and in the ptiblic interest and the 

transfer order being inocuous, was transferred from 

In the Central Admiflistrative Tribunal 

"diwahiii''ZincI * Guwahati 

9.F 	UD 

006 A No 	/2000 
3ofloL 

SiiiTfln ira azumcar I.... 
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GE Narangi, Guwahati to Shillong. The applicant was 

given due notice of transfer and accordingly his name 

was struck off from the strength of GE Narangi. 

The applicant claims to be a member of the Works 

coanittee (UnIon) as indicated as in Annexure I in the 

application and got elected as on 30.3.98, But nothing 

has been shown whether he is an office bearer like 

President, Vice-President, General Secretary. Joint 

Secretary, Secretary or Treairer. The Ministry of 

Defence,. Gout of India, Vide letter No 74361/Org-.4(Civ) 

(c) dt 23 2.99 issued certain guidelines that the office.- 

bearers of recognised Unions/Associations shall be protected 

from transfer from one establishment to another. Hwever, 

such protection were not available in case of persons whose 

wages were above b o  1600/-. per mensum as provided under 

Section 2(s) of the Industrial Dispute Act 1947. By the 

said letter it was also made clear that only 5 Office-

bearere, namely The President, Vice-President, Treasurer, 

General Secretary and Joint Secretary would be entitled to 

protection. For this protection, the respective tnion/ 

AssocIation requires to forward the names of such 5 Office... 

bearers soon after the conclusion of Election electing them 

as such Office-bearers to the controlling branches of 

Adjutant General Branchi New Delhi. On receipt of such 

names, the authority is to inform the respective Record 

Office with clear instruction that these important 

Office-bearers may not be transferred before completion 

of the tenure as Office-bearers. I n case fresh election 

are not held for any reasons whatsoever, the protection 

from transfer to the Officer-bearers will cease on expiry 

of one year from the date of last flection. It is also 

provided that in no case requests received for protection 

against transfer under these provisions will be 

Contd 0..3/P 
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entertained if made after the issuance of transfer orders 

in respect of the indivIdual. The above letter was issued 

to all Candg in India with a direction to inform the 

other uniteInstallations. In pursuance to the direction 

contained in the above letter. the Commander Works Engineers.; 

shillong vjde letter No 1105/868/E1A dt 9.8.99 soght for 

the particulars of such persons/Office-bearers exempted from 

transfer/posting. But the respondents could not get any 

such names of any Office-bearers of Union/Association from 

the Works Committee under the GE Narangi. As there was no 

such application/information from the Works Committee under 

GE Narangi to show the names of Office-bearers for exemption 

from transfer, the impugned transfer order was issued on 

17.11.99...and the said order was duly brought to te notice 

of the applicant Who "noted" the contents of the transfer 

order on the same date. Accordingly, the applicaht was 

informed that he would be relieved of his duties wef 6.12.99 

vide order dt 26.11.99 (with amendment dt 16.12.99). The 

applicant was also informed about his movement order vide 

letter dt 6.12.99 which as sent through Regd Post. But the 

applicant inite of above facts and circumstances, did not 

carry out the order of transfer and made representations for 

consideration of his case onlythe basis that he is a member 
ZON 

of Works Committee and he is exempted from such transfer and 

hence the present case. 

The copies of the Ministry of Defence letter dt 23.2.99, 

Transfer Order dt 17.11 0 99, Order dt 26.11.99 and Movement 

Order dt 16.12.99 and 612199 and 6.12.99 with Postal 

receipt are annexed as Annexure - 1,R2,3 1R4 and RS 

respectively. 

4. That with regard to the statements made in Paras 1 of 

the application,. the answering respondents state that the 

) 

Contd. ..4/P 
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applicant has mis-conceived the facts and ill-conceived 

the provisions of the Ministry of Defence letter dt 

23.2.93. As clarified above, the applicant is mot covered 

by the provisions of the said protection under letter dt 

23.2.93 and hence the application is liable to be dinisse8 

with cost. It is also denied that letter dt 12.7.99 is the 

Policy issued by the Chief Engineer, 

5. That with regard to the statements made in Paras 2 and 

3 of the application, the applicant state that the 

application is pre-mature as the representations were yet 

to be disposed of by the respondents. 

6 0  That with regard to the statements, made in Paras 4,1 

and 42 of the application, the respondents state that the 

applicant is serving contineously for last 18 years at a 

Station. But he has filed this application by totally 

misconceiving the provisions of letter dt 23.2.93. The 

applicant has not shown that heis the Office-bearer as 

required under the letter dt 23 0 2 093. A mere member is not 

protected from transfer. Moreover, the protection is 

provided for 1 year only from the date of Election i.e. 

30.308 which is already over by 30.3.99 even if the 

applicant is prested to be entitled to such protection. 

But as shown here-in-above , the Office-bearers need to 

record names through a process to get the benefit of 

exemption from transfer. It the applicanta Works C*umittee 

has not followed the procedure to record their names with 

the Competent authorities and that too showing the names of 

important Office-bearers as indicated 

23.2.93. Moreover, the applicant not 

Office-bearer of the Works Committee, 

to protection from transfer. 

11117' 

in the letter dt 

being an important 

he is not entitled 

Contd ..5/P 
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70  That the statements made in the Paras 4.3 of the 

application are totally wrong and misconceived . the 

applicant and hence, the respondents reiteriate and 

re-asserts the foregoing statements hereagain. 

8. That with regard to the sthtements made in Paras 

4,4 of the applicatior, the respondents state that the 

applicant openly mislead this Hon'ble Tribunal by 

suppressing the fact that he has seen the transfer other 

and put his signature as "Noted" on 26.11.99, but evaded 

from receiving the copy, By suppressing this material 

facts and by not annexing the copy of the transfer order 

dt 11.11.99 k  the applicant could obtain the interim stay 

order on 2.2.2000. It is also shown above that how the 

applicant Is evading the service of orders from the 

respondents. Hence, the application is liable to be 

dismissed with cost. 

go  That with regard to the statements made in Para 4.5 

the respondents state that as the applicant is not covered 

by the protection under letter dt 23.2.93,. his'ca3e could 

not be considered in his favour. 

10. That the statements made in Para 4.6 are not correct 

and hence the same are denied. 

11 0  That with regard to the statements made in Paras 

4.7 and 4.8 of the application, the respondents state that 

as the applicant had already been struck off from the 

strength of the respondent No 6, the pay etc., could not 

be paid to him, however, he could get his pay and allowances 

at Shillong on resumption of duties there. Hence, the 

application has been filed malafide to evade the transfer 

made as incidence of service. 

Contd...6/.-P 



120 That with regard to the grounds shown in Pare 5.1 

to 5.5 of the application, the respondents state that 

in view of the facts and circumstances as explained 

herein-above, the applicant is not entitled to protection 

under the letter dt 23.2.93 or any other provisions of 

law and hence, the grounds can not sustain in law and 

the application is liable to be dismissed with cost. 

13. That with regard to the statements made in Para 6 

and 7 of the application, the respondents state that the 

application is pre-mature under the provi3ions of Section 

20 and 21 of the Administrative Tribunal Act, 1985, 

14 0  That with regard to the statements made in Para 8.1 

and 8.2 and 9 of the application, the respondents state 

that in view of the facts and 

the applicant is not entitled 

as prayed for and the interim 

also liable to be vacated and 

vacated the respondents would 

and injuries# 

circumstances of the case, 

to any relief whatsoever 

stay order dt 2.2.2000 is 

if it is not immediately 

suffer irrepairable loss 

That the respondents further begs to stthnit that the 

law relating transfer is well  settled that until and unless 

a transfer order is made •  malafide or in violation of 

statutory rules, no Courtflrjbunal shall interfere with 

such transfer order. In view of such settled provision 

of law, it is further held by some Tribunals that even 

the Office-bearers of Union are also liable to transfer 

against guidelines. This instant case is also squarely 

covered by such decisions. 

That in any view of the facts and circumstances of 

the case and also the provisions of guidelines and law, 

1 ' 

	 the application is liable to be dismissed. 

Contd...7/P 
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In the premises aforesaid, it is therefore 

prayed that your Lordshiwould be pleased to 

bear the parties and peruse the records and 

after hearing the parties and perusing the 

records shall further be pleased to dismiss the 

application with cost aM/or pass such further 

or other order that your Lordships may deem fit 

and proper. 

V £ PIP I C.A-TI0.N 

I, Shri 	 •S • 	 . ., presently 
(" E- working as .'-. . .. . . •ó'• . . . . . ., being 

competent and duly authoriged to sign this verifioation, 

d., hereby solemnly affirm and state that the statements 

madeinpara. .. . . . . . . . . . . . aretruetomy 

cnowledge and belief, those made in pare • • . 

• . . . . . being matter of records, are true to my 

information derived therefrom and the rest are my humble 

submission before this Hon'ble Tribunal. 

And I sign this verificatjon on this . •th Day of 

Pebruary 2000 at Guwahati. 

NENT ataflgi 



04 CP Eflvs) 

(Civ) (c) 

Mjutant ,Generalg. Branch 	• Army Headquar 5  
.DHQpQ, 

 
Now D1hi. 110 011 

23 lob 93 
Headquar term  

•cQntna 
W*8trn C€j 
Ce ritral Co mand 
NO:,r.thern Co,mij 

.'. . 

1. 	Ministry of Defence 
vide their OMO.23(11)/55/ dated 10 -456 and OM No, 13)2)/66/D (Appts) d 	

100,. (Appts ) has clar ifje 	that the prottj0 	 ated lO-9..96 f - would be available to t he Office 

nit in prornot 

. b 
ron One 
earers 

rom POSttnq/t
of recoqnj 

n$f • unions/a 
830ciatjons in te grade f 

to Other Cstablishment and
establishment where the 	-individual 1 supposed 

	

ndustrjal Diap 	

to •ss,ime in the higher grade. 2, 	The Statutory 
Provisions contained in Sectjo 2(s) f o the I 	 t 8 

Act 1947 also clearly postulate that any such 
person who. is employed mainly in a mnagerj5 or capacity  

c.pacjty dra4s wages Or who being employed in a Supervisory  exceeding Ri, 160.. 0/ per me uj na or by reason natured is Cxcjj 	f 
of the p owers vested in him functo3 mainly of managerial 

rom.Ith'defjfljtjo 	of work,. Therefor e, he forejts his 
Workman o 	 priviige/ 	

fit of being protected 
. 	

• 

1 inistry of Def, nce O' o43 (4)60/5701/D (Appts) dated 

	

60 Stipulates the 	
7•er Of important Officebearerg recognj3 

UfliOfls/aSsojatjÔ 
Claiming' Protecto.j from fi - rang fe r. Tii& prt 

x1jjt  

/ 	vic 	
and 	

(which 
Po this 

purpo 	eaci reconiseduj0,98j 	
shall f Ward the name s of their 	

whom consider as important Offj 	
bearers and for whom protect0 from tra nafer is required during that parti1ar year 

innediatejy 
COflClUSlOflOf their .

annual generaj body . electjo to the sdmthjstr.. itive Su-thority as well asto their controlling brncheg and AGES br at Army 	
On receipt Of the names the admjnjsttjve authority wiii intimate Respective Re 	 the same to the ord Of fico with clear instructions that 

thEse importan.t office bearer..g may not be transferred befre 
election 
cOmPleti-on Of their tenure as Office bearera. 	In -caset. fresh are not 

held fo r any reason3, whatsoer, the Protection 
from transfer to the Offj bear rs to the concerned will 

eeas o expiry 
of one' year from the date of last election, . 	. 	

•. 

- 	 . . 	 • 	 - 
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Garrison Enginee. Tarangi 
O : Satgon Dit 	Karnrup 

Guwahatl-781027, (Assam) 

2. 	IE 	 26 Nov'99 

2i Shri 
iC Mumdar; LDC 

PCSTIG/TSF 	CTh TTUP.E '!'TJP.N 0VR : LDC 

you ate hereby permanently trasferr& to Zonal Lab Shillong 
in the interest of State. 

Auth 	HQ CEC Calcutta letter 10. 11.31322/2/99/7D/10/ 
Engrs/IC(I)r5t 17 Nov 99. 	

06 
You will relieved of your duties by this offi:e ono,  Dec'99(A 

and will report to 17our new Unit after availing usual joining time/ 
lourney period 

Arvence of 	pay as admissible may be had on application 

You will submit the following before leaving this office :-

(a) T)earture Peport (b) Clearance Certificate (c) Ration 

- 	C'rd (d) CGHS Card s  

Please note that your pay and allowances for the month of 
De&99 and onwards will be claimet4  by your new Unit on report 
for dutv there. 

6 	You will r surreter your IrRentitr cerd to rour new 
formation 'n reporting for dity t'ere, 	 - 	 - 

7. 	The individual is not involve' irl any Yiscp/SPE/t of I, 
S. 

Distribution 

POCEEC Calcutta 
CES Shillong 
CWE Shillong 

4 	'onal Tab Shillong 
C (AF)Guwahati 
A?S0 Shillong 

7 	J'A Funds)Meerut 
AilS ub Divn 

Irtèrna1 

EIPEI,EIC, 
5 (C'.sh) 

-. 

(Ns andhu) 
Major 
Garrison Engin 

Pay Details 

B/pay 	:s 4190/- O/Dirth  
.Ps 1550/ 

SCA 	: PS '80/-  • 	Oct 

HP 	:Ps 629/- l3alance of 1e.\ 
 RN 75/ ci 	& 

- P/H: 
Deductior.i 

G.P.F A/C No, 	1069253 

GPF Subs •: Ps 	2500/- 
Ty Av of Ps. : 	s. 	12000/- (to be recover 
'P 	500/-PM in 24 equal inst) 

CGIGIS 	: 	Ps. 30/- 
CG: 	: 	Ps. 40/- 



4 

Tele 2 M 	6060 	
Garrjon Engineer Narangi  

! 5atgaon Dist : Kamip 
Gijahtj 	

781027 (Assarn) 
.. .................... 

100 1/5/ 	E/EIE 	
/, Dec  

MES/225511 Shrj 
ZUmdar, LDC 

POSTI 

1. 	Ref 0rec 	office 
Movement order bearing Nb, 1001/5/8224/EIE dated 26 

Nvgg' 	... 
 

Following amendment may plee be arrjed out to this off ice above referred movement order :... 

- 	
2 05 Dec 99 (AN) 	__ 

* 06 Dé g (AM 
AU other entries w

ill remain unthIflge 

A 

/ 

Fl 

Copy  to S.  

1. HQ CEEC Cajoutta 
2 6  CESZ Shil1og 
3. CKE Shillong 

4 Zonaj Lb Shiilong 
5, C1 (A/F) Guwahati 
5, MO 3hilleng 
7, JCD, (FundsJ Meet e • All Sb Djvn 

9 .  

(p) ElD EIC 
(Cash), ' 

Garrison Engineer  

4 



Tele : Mi1•7 : 600 

1001/5/ 
c1/EIE 

_L- 

Garrison E ineer Narangi 
P0 : Sasqaon, Dit : 
GuwThatj...784027 (Assam) 

(2C- Dec 99 

The Officer_ir,...cq.q 
Satgon Pal.ice Out Post 

Sgon, Guhfltj7 

PCR WART~ T -NC OP Copy 	 1Nrt 
- 

Dear Sir, 

A coy  Of Morernent order bearing No 1OO1/5/8225/EIE 
2 Nov 99 in respect of MES/225511Shrj LDC of this office is forwaed here',jth for aning rver 

 underment 
the same to the in'ie7juai côncern at the ioned 

C/O Late KP Maznjmjer 
Vifl & PC : Satgcn 
Dist : ?amr-up, Assam. 
Pin781O2,, 

2. 	Please 

Copy +. o - 

MES/225511 Shrj 
PC Mazurnier, LDC 
C/C !tate KP. Mzumder, 
Viii & P0 : Sa - gaon, 
Dist. I'amrtzp, Asgam. 
ifl'-781027. 

Yours

. 	
. 

i M -?% zr 
Garrison Fncirs,er 

37 . 

I 	_ 
1Tnh1 
I 	ounLofStpsaffLed 1Rs.2 	P 	p i 
jtf• 	

- rO - 4 -  QLf 	 - 	 , 

Lov 	 dCJStantpt 	
SG 

1  Addrese& .......................... 't  

-; 

\ 	 Signaturre of Pttwug cu 



" YII/T H UALADNIN4TRATIVE TRIBUNAL 

GUWA1T BEN H 

Original Application No. 16 of 200 

Shri P.C. Majumdar 	 - 

-versus- 

Union of India & Ors. 

-And- 

In the matter of : 

Rejoinder filed by the applicant in 

reply to the written statement submitted 

by the respondents. 

The applicant abovenamed most humbly and 

respectfully begs to state as under : 

1. 	That your applicant categorically denies the 

statements made in paragraph 3 of the writtenstement 

and further begs to state that the claim of the applicant 

is based on Annexure-3 of the Original Application i.e. 

Chief Engginer, Eastern Command letter dated 12.7.99 

read with letter dated 31.7.1999. It appears that following 

the decision of the Headquarter members of Works Committee 

(Union) is exempted for transfer and posting. In the instant 

case it is categorically stated that the applicant is a 

member of the Works Committee which IS declared by the 

Garrison Engineer himself vide Annexure-1. Therefore in 

violation of the decision for exemption of posting, the 

applicant cannot be transferred from Guwahati so long he 

is member of the Works Committee. As such the Annexure Ri 

Contd... 
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Letter dated 23.2.93 has no relevancy in the instant 

case of the applicant. Moreover it appears from the 

posting order No. 254 dated 17.11.99 that the applicant 

is sought to be transferred on tenure turn over basis. 

But the same is not applicable as because the applicant 

is entitled to retain at Guwahati bening the member of 

the Works Cornrrtittee. It appears from the letter dated 

9.8.99 Annexure-3 of the 0riginal Application that has 

been informed to the local authority that members of the 

Works Committee is exempted for transfer and posting. 

As such the clause of 18 years service in the present 

situation has no relevancy in the instant case of the 

applicant as well as the Annexure Ri Annexed with the 

written statement has no relevancy in the instant case 

of the applicant. 

It is also stated that it appears from Annexure- 

R-3 of the written statement i.e. the letter dated 26.11. 

99 wherein it is stated that the applicant would be 

relieved from duty on 5.12.1999 which is simply an 

intimation to the applicant.But unfortunately this 

letter is also not served upon the applicant and no 

order of release or movement order has been issued on 

5.12.99. Surprisingly it appears from the letter bearing 

No. 1001/5/8251/EIS dated 21.12.99 addressed to Secretary 

of All Assam NES Employees Union and also to Secretary 

of Assarn NES Secretary Union, Narengi Branch that there 

is an amendment made on 16. 12.99 correcting the date 

5.12.99 as 6.12.99 and it is also stated that the order 

in respect of the applicant for struck off and strength 

has been poasseci with effect from 6.12.1999. This is 

Practically not permissjje under law. For an arument 
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-3- 

xkxku sake if the amendment order is made on 16.12.99 

but the order of struck off strength cannot be passed 4 

with retrospective effect i.e. from 6.12.99. As such 

it smaks malafide and on that score alone the impugned 

order of transfer and posting dated 17.11,99 is liable 

to be set aside and quashed. it is also to be noted 

that the amendment letter which is evident from the 

letter dated 21. 12.99 is also not served on the applicant 

although he had made seera1 representations before the 

authority. Therefore it appears that no movement order 

or order of release has been issued in respect of the 

applicant either on 5.12.99, 6.12.99 or 16.12.99. 

Therefore it is crystal clear that the applicant is still 

working under the strength of the Garrison Engineer, 

Narenti. It Is also relevant to mention here that the 

applicant submitted his Joining report after availing 

leave on medical ground with effect from 26.11.99 to 

8
.1.2000 and the applicant submitted his Joining report 

on 10 .1.2000(9th being Sunday) and the same was duly 

accepted by the respondents with required Seal and 

Signature. 

A copy of the said Joining report is annexed as 

Anne2iure_12. 

2. 	
That your applicant categorically denies the 

statement made in Paragraphs 	6, 7, 8,9 and 10 of the 

written statement and further begs to state that the 

respondents nowhere stated anything regarding the validity 

of the order. dated 9.8,99 •  The written statement is 

submitted by the Garrison Engine, Narengi 
- respondent 

No.6 and as such he has no authority or jurisdjctI0 to 
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to ignore the posting policy communicated through 

letter dated 9.8.99 mere a statement that the applicant 

is covered by the policy dated 9.8.99 is vague, baseless 

and without any authority. The applicant further 

categorically denies the statement that the 

ix application is pre mature and also reiterates the 

statements made above that the letter dt. 23.2.93 has 

no relevance in the present application. The case of the 

applicant is covered by the policy decision dated 

12.7.99 communicated under letter dated 9.8.99. The 

statment made in paragraph 8 is false and misleading in 

as much the respondent No.6 himself stated inparagraph 

3 of the written statement that the applicant noted 

the transfer order dated 17.11.99 itself. Therefore 

question of Annexing the transfer order does not arise 

when the same was not served upon the applicant, 

therefore the same is totally false, baseless and 

misleading and as such the Hon ble Tribunal be pleased 

to impose penalty upon the respondent No.6 for submitting 

tuch false statement before the Hon ble Tribuna. It is 

also stated that the respondent No.6 6 further submitted 

a false statement before the Hon'ble Tribunal in as much 

as denying the paragraph 4.6. of the original Applicatjo, 

whereas it is evident from the Telegraam dated 7.1.2000 

sent by the respondent No.6 to respondent Nos. 2,3 and 4 

wherein a signal No. 7032 dated 30.12.99 is reflected. 

A copy of the telegram dated 7.1.2000 	annexed 
as Annexure_13 

3. 	That your applicant categorically denies the 

statement madd in paragraphs ii, 12, 12, 14, 15 and 16 of 

the written statement and further begs to state that the 
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aPPlJca1t reiterates the statements made in the Original 

Application. It is also stated that the applicant 

till date has not been paid his pay and allowances 

with effect from December 1999 to Febri.ary,2000 and 

also not allowed to work in spite of the Hon'ble 

Tribunal's order dated 2.2.2000 which is amount to 

contempt of court and on that score alone the Hon'ble 

Tribunal be pleased to impose severe penalty on 

respondent No.6 for non compliance of the order passed 

by the Hon'ble Tribunal whereby the Hon'ble Tribunal 

was pleased to suspend the impugned order or transfer 

and posting dated 17.11.99. It is pertinent to mention 

here that the applicant submitted the Hon'ble Tribunal's 

order Ot.19.1Z.00 alongwith his application on 20.1.00 

but surprisingly the same is returned to the applicant 

which is further evident the mala fide, intention of 

respondent No.6 and on that score alone the impugned 

order of transfer and posting dated 17.11.2000 is 

liable to be set aside and quashed. 

Copy of the application submitted by the 

applicatt dt. 20.1.2000 and letter dt. 24.1.2000 are 

annexed as Annexures-14 & 15 respectively. 

4. 	The aplicant thereafter submitted the 

Hon'ble Tribunal's order dated 2.2.2000 alongwith 

his application dated 4.2.2000 by hand but the same 

was refused to accept by the respondent No.6. Thereafter 

the applicant sent the said aipplication dt. 4.2.2000 

and Hon'ble Tribunal's order dated 2.2.2000 through 

registered post which is also refused to accept by 

the office of the 	xi±n Garrison Engineer,Narengj, 



am 

on the instruction of the respondent N 0.6. The undelivere 

letter is urged to produce by the applicant at the time 

of hearing of the O.A. 

Copy of the application dt. 4.2.00 and 5.2O0 

are annexed as Annexures-16 & 17 respectively. 

Under the facts and circumstances stated above 

the original application is deserves to be allowed with 

costs. 
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VE R I F I C A T I ON 

I, Sri Puliri Chandra Mazurndar, son of late 

K.P. Nazumdar working as LDC in the office of the 

Garrison Engineer, Narengi, applicant in the Original 

Application No.37oôo do hereby verify the statements 

made in paragraphs i to 3 are true to my knowledge 

and belief and I have not suppressed any material fact. 

And sign this verification on this the 28th day 

of February,2000. 

A/ oyp~ 
Signatu -e i 

f a& eAvyr 



Annexure-12 

To 

The Garrison Engineer 
Narengi Division 

(Through Proper Channel) 

Sir, 

Ref my application dated 26.11.99, 10/12/99 

and 3.12.99. 

2. 	I do hereby submit my joining Report today on 

10.1.2000 (F/N) after availing HPL wef 26.11.99. 

Necessary certificates issued by CGHS Disp. No.2 are 

forwarded herewith as under for regularisation of 

above leave. 

Medical certificate after recommended for leave 
or extension or commutation leave dt. 30.12.99 
w.e.f. 26.11.99 for 30 days. 

-do- but wef 24.12.99 for 15 days. 

Form of Med certificate of Fitness to return 
to duty dt. 8.2.2000. 

Enclo : Three 

Dt. 10.1.2000(F/N) 

Yours faithfully, 

Sd/- 

(P.C.MAZUIAR) 
LDC (Pt) 
ME s/ 22851 

1)  
-. 



N0 02 9  '310' - 	 O0VIRNMI!NT 011 INDIA 

Tt 	T 

CENTRAL OOVERNMFNT hEALTh SCI1I3MLI 

1 1 '1 	; 	TTT ........ k .................. S!g:islure of ,4l'l'LICANF 	12A Wi- 
1!5Zjq 	 Pj f1i 	u-q 

FORM Ol MEDICAL CLRTIFICATB OF I1TNLiSS TO R1JURN 10 DUTY 

...... 

q 	3I) fi .............. 	 l 	f;q.fiTTATT ?t 

r"II-qiW tfiy i 	a( TIii 	 fq; 	vift 	ii 

BN uwO 	?t fqt t Tall TT 	fz ai• tftii 

i 	irfrr wTur 0 Pr. ka fnjq  'r 	i 
; e-fkir 	T - i(trt) 3(t( f 	r(fuft), (u 
stfi) 	T1 	, fPT 	TIUI 	 fl ITT 

tT* T\'f( 'V n PIF 	i 	t 11QI 1I 'IC 'TI 	I 

	

. ......../.i 	.. ............... do hcrcbyccrtify 

	

that I have carefully cxaminrdJ2 f.. /•1(  :. 	 .'.J. ii . . oi 	 ty 
F I inhit ry/( ) IIlo who W N iaufitll ru 14 given ni nail fluid ii in I I ue/nlio ha N rcct,Yu cit 

from his/tier illness  and Is now fit to rcsi'mo duty ja Government scrvicc. I also 

certify that before arriving at this decision, I have examined the original medical 

certificate(s) and its (cineuut(s) of (tic case (or ccrtilkol copies tIiief), on which 
leave was granted or cxtcuidcd suit hnvo taken thosa Into considerath u arriving 

at my dcclsloui. 

frcrr ai[1iqw, 
Dated, the 9 / - 	

Medical Officer, C.G.1!.S. DI.rpcuarj,. 

96-1  



= 
.1) 	(• 

iJco ~ 

- 	CYTL&L OOYEpNMEN HEALTH SCEEME, DELHI 

TTff9p Uff JSignature of APFL1CAAT. . 

FK'1~3;r W RIK,  
ftrg figj,7 r 	 Trtr 

Medical Certificate for officers recomeed for kavc or e:sic or 
camiu;arn of leave 

r•ii T 	r -rr= 

37,  • 

............... 	
ftercarefu1soj er.±tiou of the ease hereby certify 

of the! 	
Miujstry/Oiwhcsc signtur2 i' givr. above, 

is suffering front... .". ..................... z. I coa.,der that 
absence 	................ 

................a1o1uteiy 
z2ecssary for the  

health. 	 rrsc:.toc of his,her 

f1fJDoied, the 7ii.5 

Officer 
izfo IP.JVIC.G.H.S. D!sprnsary 

u :aa1t 

01 693 	 JCcv -Mt 

CET&AL GOYERNMENT HEALTH SCHEME. DELHI 

tTJSignature ofAPPLJc4.\T 

fW 
 

56g rn 	rii 	T TT- 

	

- Medjcaj Certificate for officers rcco 	=ded kr Lic c extejioo r cam 	ar.n cf leave 

T7T 

Jrzri 	........ ... 

fr 	jr 	 frr 	
' 

iLrcar" 	rsoaai  of the 	eherebycertify that.é .C.,/-.- 	 ....... n..rjo .. 
of 	 Minjstrv. Crhcs.-. sir..turc is -ivea above, is Saffering from.. .. . 	 . '. 	

. I  oasiJtr that aperiodofabsencefromdutyof 

.absoiutely acssary for th  health 	 r:ortjoa of hisher . 

fifJ.Daied, the 1?(.). 	 \j 
Officer 

	

To 	 Di.!pcnsary 

C G LS. DJipet 
Guwahat' 2  

iL- 
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Annexure....13 

In lieu of mSfo 

From : GE Narengi 	
P.T.O. 

To 	: GE Shillong 	 Unclass 

info : CE Eastern 	 Org No. 0-7082 
CE Shillong Zone 

Posting/transfer on tenure turn over Idc (.) ref ce 

eastcomd sig 0 7032 dec 30 (,) mes-226511 shri pc mazumdar 

ldc already posted out and SOS from this divn 06 dec 99(M) 

vide movement order no 1001/5/9240/EIy dec 16(.,) comments 

on all assam Employees Union letter dt dec 12 submitted to 

your hq with copy to all. concerned vide our letter no. 

1001/5/8251/EIE dec 21(.:) request advise further course 

of action. 

Shri Z Ahmed, Rec 	 890 	 Tele : 6068 

No. 1001/3/ 	/EIE 
	

ESO Sd/- Illegible 

Dated 07 Jan'2000 
	

TOR : 071:1280 
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Annexure-14 

To 
The Garrison Engineer 
Narengi Division 

(Through proper channel) 

Application No. 16/2000 Shri P.C.iazumdar, LDC, versus 
Union of India and Others. 

Respected 3ir, 

With ref with the above subject matter, may I 
inform you that I preferred an application under Sec 19 
of Administrati'ie Tribunals Act, 1985 against the impugned 
order of transfer/posting issued vide letter No.131322/2/ 
99/TD/10/Engineer /GIC(i) dt. 17.11.99. 

It is stated that the learned CAT after hearing 
the parties was pleased to issue notice on the respondents 
fixing the matter on 2.2.2000. Furthet the Hon 1 ble Court 
directed the respondents to maintain status quo as on 
today until further order. it may be mentioned that by 
the said order the Hon'ble Court was pleased to observed 
that Pendency of the application shall not be a bar for 
the respondents to dispose of the representation dated 
27.11.99, 2.12.99 and 11.1.2000. A copy of the said order 
IS enclosed herewith. 

In view of the above, i request your good self 
to acknowledge that receipt of the said order and do the 
needful in accordance with the order dated 19.1.2000 
passed by the Central Administrative Tribunal. 

Enclo ; One 
Dated 20.1.2000 

Yours faithfully, 

Sd/- 

(P.C. Mazumdar) 
LDC (Pt) 
C/o 
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Tele : Mily : 59-6060 

1 001/5/8278/Elo 

Annexure- 15 

REGISTERED POST 

Office of the Garrison 
Engineer,Narengj Division, 
Narengi Cantt. P.O.Satgaon, 
Dist. Kamrup,Guwahati (Assam) 

24 Jan 2000 

MES/22 55 11 
Shri Pulin Chandra Mazumdar, LD 
Son of Smt. Basana Mazurndar 
Sainik Nagar, P0 :. Satgaon, dayan Vihar 
Guwah.atj_781171 

RETURNING OF APPLICATI ON 

1 • 	 Refer to your' application dated 20 Jan 2000. 

In this connection, it is once again intimated 

that you have already been struck of strength on 06 Dec 

99 (AN) from GE Narengi and posted to Zonal Lab., Shillong 

(under HQ Chief Engineer, Shillong Zone,, Shillong) vide 

HQ Eastern Command Calcutta posting order No. 131322/2/99/• 
7D/10/Engrs/EIC(I) dated 17 Nov 1999 

As you are already aware that you are not borne 
on the strength of GE NAkang& Division and hence kindly 
take up the matter with your now unit i.e. HQ Chief 
Engineer, Shillong Zone, Shillong, 

Your application dated 20 Jan 2000 along;ith the 

copy of CAT Guwahati Bench order sheet Application No. 

16/2000 is returned herewith unactioned. 

Enclo: 2(two) sheets 	
( NS Sandhu) 

Copy to 	 Major 

HQ Chief Engineer 	
Garrison Engineer 

 
Eastern Command 
Fortwjlljam 
Calcutta...2 1 

I-IQ CLSZ Shillong 
Shillong_ii 

CWE Shillong 
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Annexure-16 

From 

MES/22 55 11 
Shri P.C.Mazumdar, LDC 
C/o GE..Narengi 

To 

The Garrison Engineer 
Narengi Division 

(Through Proper Channel) 

Sub : Hon'ble Tribunal Order dt. 02.02.2000 
passed in O.A. No. 16/2000(P.C.Mazumdar Vs. 
Union of India and Others. 

Respected Sir, 

Enclosed please find herewith a copy of the 

Hon'ble Tribunal's order dated 02.02.2000 O.A. No.16/2000 

(P.C.Majumder Vs. Union of India and Others) wherein the 

Hon 'blc: Tribunal is pleased to suspend the impugned 

order dated 17.11.99, therefore you are requested to 

allow me to continue to work in your establishment in 

view of the order passed by the Hon'ble Tribunal. 

I am enclosing the copy of the Hon'ble Tribunal's 
order dt. 02.02.2000 for your ready reterence. 

Thanking you, 

Dated 

4. 2. 2000 

Enclo: Hon'ble Tribunal's 
order dated 2.2,2000 

Yours faithfully, 

Sd/- 

(p.c. MJUMDAR) 
L.D.C. (Pt) 
MES/22 5511 
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Annexure- 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 16/2000 

Applicant(s) 	 : 	Sri Pulin Chandra Mazumder 

Respondent(s) 	 : 	Union of India and Ors. 

Advocate for Applicants: 	Mr. M.Chanda 
Mts. N.D.Goswarni 
Mr. G.N.Chakraborty. 

Advocate for 1spondents: 

Notes of the Registry Date 	Order of the Tribunal 

	

19.1.2000 	Issue notice on the respondents 

as to why the application should 

not be admitted. List for consider -

ation of admission on 2.2.2000. 

Heard Mr. B.C.Pathak,learned 

Addl,C.G.3.c. for the respondents 

and Mr. M.Chanda learned counsel for 

the applicant. Mr. Chanda prays for 

an interim order.Mr. Chanda also 

submits that the applicant has not 

been released till today.Therefore 

I direct the respondents that the 

status quo as on today shall be 

maintained until further orders. 

Further pendency of Admission of 

this application shall not be a bar 

for the respondents to dispose of 

the representations of the applicant 
dated 27.11.99 and 2 .12.99,11.1.2000. 

Sd/- Member 
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Annexure-17 

From 

Shr.i P.C.Majumder 
MES/2 25511 
C/o GE Narengi 

To 
The Garrison Engineer 
Narengi Division 

Sub : 	Hon'ble Tribunal order dated 02.02.2000 
passed in O.A. No. 16/2000 (P.C.Majumdar 
Vs. Union of India and Others. 

Respected Sir, 

Ref 4' Ply application dt. 4.2.2000 

2. 	With ref to the above subject matter I would 

like to state that I had personally approached you in 

your office chamber on 4.2.2000 and handed over the 

copy of the order dated 2.2.2000 passed by the I -Ion'ble 
Tribunal alongwith the above referred letter, but you 

have refused to acknowledge the same order of the Tribunal 

and warned me not to visit your chamber and further 

informed me that you have no obligation to obey the 

order of Tribunal. As such I am forwarding the above 

referred letter and a copy of the order dt. 2.2.2000 

passed by the Hon'ble Tribunal by registered post to 
acknowledge the receipt and compliance. 

sir, I would like to submit that the Hon'ble 

Tribunal vide order d.t. 2.2.2000 suspended the order of 

transfer and as such I may be allowed to continue my 

duty and for Which I shall be highly obliged. 

Date : 5.2.2000 	
Yours faithful1, Enclo : Two 	

Sd/- 
CTC copy of Honble 	 (P.C.Mazumdar) Tribunal order dt.2.2.2000 	LDA(Pt) 
Application t.4.2.2000 	NES/225511 

Copy to 

Secy, AAMES EU -with ref to above 
Narengi branch 


